FORM A
PUBLIC ANNOUNCEMENT

{Under Regulabon 6 of the Insolvency and Bankruptcy Board of Indis [Insolvency
Resolution Process for Corporate Persons) Reguiations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/s NOEL PHARMA (INDIA) LIMITED

Notice s hereby given that the National Company Law Tribunal, Chandigarh, has ordered
the commencement of a Corporate Insolvency Resolution Process against Mis Noel
Pharma (India) Limited.

RELEVANT PARTICULARS
1. | Nams of comparate deblor M/s Noel Pharma (India) Limited

2. |Date of incorporafion of corporaie deblor| 15/41/2012
3. | Authordy uncer which corposale
deblor 18 incorporated | registerad
4. |Corporate Identity No, / Limited Liabibty
Identification Mo. of corporate debfor U24100TG2012PTC084182
5. | Address of the registered office and  |Registered address: 24-85/7
principal office (if any) of corporate  |Laxminarayana Magar colony new DA,
debbor UPPAL, Hyderabad - 500038, Telangana
Work address: Khasra Mo, B6/3 & 6772,
Juddi kafan, Sai, Baddi, Disirict Solan,
Himachal Pradesh- 173205
& | Insclvency commencement dale in h

respect of corporate debbor AL

7. | Estimated date of cosure of insolvency ,
resclufion process 19,01.2027 (180th Day)

8 Mame and registrabon number of the|Mr. Hemanshu Jetley
" linsolvency professional acting as interim | EBEINPA-DO1/1P-P-00213/2017-2018/10457

Raaqistrar of Companies- Telangana

rescfution professionsal

8. |Address and e-mail of the internm SC0O-818, 15t Floor, NAC Manimajra,
rasoiulion professionsl, as registered | Chandigarh, 160101
with the Board Ermail: hajetiey@amail com

10, | Address and e-mail 1o be used for SC0-618, 1st Floor, NAC Manimajra,
comespondence with the interim Chandigarh, 160101
resolution professional Email;- cirpnoelpharmaiiigmad.com

Mobile:- 91387508 21491
11. | Last date for submission of claims 06.08.2026

12, |Clzsses of creditors, if any, ender clause NA
(b] of sub-sechion {BA) of section 21,
asceriained by the interim resolution
professional

13.|Names of Insolvency Professionals|t,
identified 1o act az Authorized|z.
3.

A
LA,
Representative of creditors in &8 Class
[ Three names foreach class)

14.|i2} Belevant Forms and (a) Web link:
(b} Detaits of authorized representatives | hitps:fibbi.gov.infen/home/downloads
are avallable at: ib) Mot Applicable

The creddors of M's Noel Pharma (India) Limited are hereby called ugon to submif their
claims as on CIRP date with proof on or before 06.08.2026 o the Interim Resolution
Profiessional at the addrass mentionad againstentry No. 10,
The financial creditors shall submit their ciaims with proof by elecironic means only, All
ailter craditors may submit the claims with proof in persan, by post ar by elecironic means.
The submission of proof of claims should be made in accordance with Chapter IV of the
Insalvency and Bankrupley Board of India (Insolvency Resolution Process for Corporate
Persons} Regulations, 2016. The creditors shall submit their claims by filling the applicable
iclaim form {specified below in Mote 1) akoang with documentany proofs:
Note: 1
Form B: for Claims by Operational Creditors (excapt Workmen and employess}
Form C: for Claims by Financial Creditors
Form CA: for Claims by Financial Credforsin a Class
Form D: for Claims by a workman and employee
Form E: for Claims by Authorized Reprasentative of Workmen and Employeas
Form F: for Claims by creditors other than financial creditors and operational creditors
Claimants should mention contact details in the claim form so that any query
regarding their claim can be resolved promptly.
Submission of fatse or misleading proofs of claim shall atiract penatties,
{Hemanshu Jetley)

Interim Resolution Professional
Dais: 24.07 2028 In the Matler of M's Moel Pharma (India) Limited
Place: Chandigarh Regn. No. IBBLIPA-001/1P-P-D021%/201 7201810457

MA




FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/s NOEL PHARMA (INDIA) LIMITED

Motice is hereby given that the Mational Company Law Tribunal, Chandigarh, has ordered
the commencament of a Corporate Insolvency Resolution Process against Mis Noel
Pharma (India) Limited,

RELEVANT PARTICULARS
1, | Name of comorale debtar M/s Noel Pharma (India) Limited
2. |Date of incorporaton of corporate debtor| 151172012
3, | Awrhaority underwhich corporate
dedlor is incorporated | registered
4, |Corporate Idenfity No. | Limited Liability
Identification No. of corporate deftor U241007G2012PTC084182
5 |Address of the registered office and  (Registered address: 24-85/7
principal office {if any) of corporate Laxminarayana Magar colony new |DA,
gebtor LPPAL, Hyderabad - 500038, Tetangana
Work address: Rhasra Moo 66/3 & 6772,
Juddi kalan, 3ai, Baddi, District Solan,
Himachal Pradesh- 173205
g, | Insolvency commencement date in
respecl of corporate debior BTN

7. | Estimaled date of closure of insolvency
resolulion process 18.01. 2027 (180th Day)
g |Mame and registration number of the|Mr. Hemanshu Jetley

* linsolvency professional scting &5 interim | BBUPA-001/1P-P-002197201 72018110457
resolution professional

Registrar of Companies- Telangana

g |Address and esmad of tha intesim SC0-318, 15t Floor, NAC Manimajra,
resciufion professional, as registerad | Chandigarh 160101
with the Boand Email: hejetley@agmail.com

10 | Addrass and e-mail to be used for 3C0-818, 15t Floor, NAC Manimajra,
comespondence with the intarim Chandigarh, 160101
resofufion professional Email:- cirpnoefpharma@omail.com

Mobile:- 91-88758 21491
11. | Last date for submission of ciaims %6.08.2026

12, | Ciasses of creditors, if any, under clause
(b) of sub-secfion (BA) of sechon 21,
asceriained by the interim resolution
professional

13.INames of Insolvency Professionals|1. NA
identified to act as Authorized|? NA
Representalive of creditors in a class{y, A
[ Three names foreach class)

N,

14|13} Felevant Forms and {a) Web link:
(b} Detalls of authorized representatives | ttps:ifichi gov.in/en/home’downlioads
are available at: (b) Not Applicable

The crediors of W's Noel Pharma (India) Limited are hersby callad upon bo submit their
clalms as on CIRP date with proof on or before 06.08.2028 to the Interim Resolution
Professional at the address mentioned against enbry Mo, 10
The financial creditors shall submil their claims with proaf by elecironic means anly, Al
olher creditors may submit the claims with proofin person, by post or by electronic means.
The submession of proaf of clasms should be made n acoordance with Chaptar [V of the
Insolvency and Bankmuptcy Board of India {Insolvency Resolution Process for Corporate
Persons| Regulations, 2016. The creditors shall submit their claims by filling the applicable
claim form (specified befow in Note 1) along with documentary proals:
Mote: 1
Form B: for Claims by Operational Creditors (excepl Warkmen and employeas)
Form C; for Claims by Financial Cradiors
Form CA. for Claims by Financial Creditors in a Class
Form D; for Claime by 3 workman and employae
Form E: for Claims by Authorized Represantative of Warkmen and Employees
Farm F: for Claims by creditors other than financial creditors and operabional credidors
Claimants should mention contact details in the claim form so that any guery
regarding their claim can be resalved promptly.
Submassion of fakse ormiskeading proofs of claim shall attract penzlties
(Hemanshu Jetley)

Inferim Resalution Professional
Cata: 24.07 2026 In fhe Matter of B/s Moe! Phamma [india) Limad
Place: Chandigarh Regn. No. IBBITPA-0011P-P-0021372017-2018/10457
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FORM A
REVISED PUELIC ANNOUNCEMENT
(IN REFERENCE TO THE PUBLIC ANNOUNCEMENT DATED 25.07.2026)
{Under Regulation 6 of the Insolvency and Bankrupicy Board of india (Insolvency
Resoluton Process for Corporate Persons) Reguiztions, 2016}
Notice i hareby anven thal the National Company Law Tribunal, Hyderabad, has ordared
the commencemsant of a Corporale Insolvency Resolulion Process against Mis Noel
IF‘han‘na (India) Private Limited.

RELEVANT PARTICULARS
MName of corporate debtor M/s Noel Pharma (India) Private Limited

3. |Date of incorporalion of corporale deblor | 1611112012

3. | Authority under which corporate

debior & incorporated | regesterad Ragiater gl Sompenies- hidiaben

4. |Corporate Idenbty Mo. | Limited Liabaity

Idenfification No. of corporate debior U24100TG2012PTC084182

5 |Address of the regisiarad office and
principal office (f any) of corporate
dedbtor

Registered address: 2-18-3/3B, 5BH Colony,
Uppal (K.V Rangaraddy), K.\. Rangareddy,
Uppal, Telangana, India- 500039

Work address: Khasea Mo, 6613 & 6712,
Juddi kalan, Sal, Baddi, Destric! Solan,
Hirnachal Pradesh- 173205

Insolvency commencement date in

spect ol iaporati detor 23,07 2026

7 |Estimated date of closure of nsolvency

resolution process 19.01.2027 {180th Day)

Marne and registration number of the
insolvency professional ackng as interim
resolution professional

hr. Hemanshu Jeliey
IBBIIPA-DO1AP-P-00218/2047-20181 0457

| g, |Address and e-mail of the interim
resnlufion professional, as registered
with the Board

SCO-B1B, 15t Floor, NAC Manimajra,
Chandigarh-160101
Emad; hajetieyibomal.com

Address and e-mail to be used for
comespondence with the interim
resolution profeasional

SC0O-818, 15t Floor, MAC Manimaijra,
Chandigarh-160101

Ema#- cirpnoelpharmaigmad.com
Mobde:- 01-08759 21491

Last date for submission of claims 0608 2026

.|Classes of creddors, iFany, under clause
(b) of sub-secton (BA) of section 21,
ascertained by the interim resolution
professinal

MA

Names of Insolvency Professionals
identified to -acl-as Authorized
Represaniative of creditors in a class

1. NA
2. NA
3. NA

[Three names for each dass)

14 |(a) Refevant Forme and (a) Web link:
(b} Details of authorzed representatives | hitps:(ibbi.gov.in‘enhome/downioads
are avadable at: (b) Mot Applicable

Nobice i hereby given that the Natonal Company Lew Tribunal, Hyderabad, has ordered
the commancement of a Corporate Insolvency Resolufion Process against Mis Noel
Pharma (India) Private Limited.
The creditors of Mfs Noel Pharma (India) Private Limited are hereby called upon fo
submit their tfasms as on CIRF date wiih proof on or befose 06.06.2026 o the intenm
Resolution Professional 3t the address mentioned against entry No. 10.
The financial creditors shall submil their ciaims with prool by electronic means anly, All
oiher credifors may submit the claims with proof in person, by post or by etecironicmeans.
The submission of proof of claims should be made in accordance with Chapter IV of the
Insohvency and Bankruptcy Bosrd of India (Insclvency Resolution Process for Corporata
Persons) Reguialions, 2016, The creditors shall submit their claims by filing the applicable
claim form (specified below in MNote 1) 2tong with documentary proofs:
Mote: 1
Form B: for Claims by Dperational Creditors {except Workmen and employees)
Form C: for Claims by Financial Creditors
Form CA: for Claims by Financial Crediors ma Class
Form D for Claims by a workman and employes
Form E: for Claims by Authorized Representative of Workmen and Employees
Form F: for Claims by creditors other than financial creditors and operational creditors
Claimants should mention contact defails in the claim form so that any query
regarding their claim can be resolved promptly.
Submission of false or misleading proafs of claim shall atiract penaltias.
(Hemanshu Jetley)
Interim Resolution Professional
In the Matier of M's Moel Pharma (india) Private Limited
Regn. No. IBBUIPA-DO1/IP-P-00212/2017-2018/10457

Date: 26.07 2026
Place: Chandigarh




FORM A
REVISED PUBLIC ANNOUNCEMENT
{IN REFERENCE TO THE PUBLIC ANNOUNCEMENT DATED 25.07.2026)

(Under Begulation & of the Insohvency and Bankrupicy Board of India (Insclvency
Resolufion Process forCorporate Persons) Begulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S NOEL PHARMA (INDIA] PRIVATE LIMITED

Molice is haraby given that the National Company Law Tribunal, Hyderabad. has ordered
lhe commencement of a Corporate Insolvency Resolubon Process against Mis Noel

Pharma (India} Private Limited.
RELEVANT PARTICULARS
1. | Hame of corporate debtor Mz Hoel Pharma [India) Private Limited

2. |Date of ncorporation of corporate debfor| 15/14/2012
3. | Authosity under which corporate
debtor is incorporated / registened
4, | Corporate [denlity Me. 7 Limsed Liabilit
l::IErII:It!I'u:aIi:-n Mo :Ilr:lf corporale deltor y UZ4100TG2012PTCO84182
5. | Address of the regislered office and | Reglsterad address: 2-18-5/58, SBH Colony,
principal offica (If any} of corporate Uppal (K. Rangareddy), K.V, Rangarsddy,
dabtor Uppal, Telangana, India- 500038
Work address: Khasra No, 66/3 & 6712,
Juddi kakan, Sai, Baddi, District Sotan,
Himachal Pradesh- 173205

inscdvency commencement date in -
° respecl of corporata debloe R ATNee

7. | Ezlimated date of closure of insolvency T
resolulion process 19.07.2027 {180t Day)

8 Mame and registration number of the|Mr. Hemanshu Jetlay
* |inschvency professional acting as interim | IBBUIPA-001/TP-P-00Z 15/2017-2018/10457
resolistion profeesional

Registrar of Companies- Hyderabad

5. |Address and e-mail of the inkenm SC0-218, 15t Floor, NAC Manimaira,
resofulion professional, as registersd | Chandigarh-160101
wilh the Boand Email: hajatieyi@gmal.com

10, | Address and e-mail to be used for SC0-318, 15t Floor, NAC Manimayra,
comespaongencs with the intenm Chandigart-160101
resolution professional Email- carpnoglpharmai@gmail com

Mobile-91-98759 21491
11, | Last date for submission of claims 06,08 2026

12. |Classes of creditors, If any, under clause
(b) of sub-section (BA) of secton 21.f,
asceraingd by the inlerm resolulion
profassional

13.|Names of Inschvency Professionals{q, NA
[dentified 1o act as Authorizedj? MA
Representative of crediors in a classjs. MA
(Three names for each class)

14 |13} Relevant Forms and (@) Webs link
(b} Detalls of authorized representatives | hitps:ibbi govinfanhomaldownioads
are available at: (b) Not Applicable

Modice is hereby given that the Mational Company Law Tribunal, Hyderabad, has ordered
the commencament of a Corporale Insohency Resolulion Process agams! Mis Noel
Pharma (India} Private Limited.

The creditors of Mis Moel Pharma (India) Private Limited are hereby called upon o
submit thelr claims as on CIRP date with proof on or before 06,08, 2026 1o the Inledm
Resolufion Professional atthe address mentioned againstentry Mo, 10,

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proofin person, by post or by alectronic means.
The subrmizsion of proof of daims should be made in accordance with Chagter IV of the
Insalvency and Bankrupley Board of India {Insolvency Resolution Protess for Corporate
Persons) Regulations, 2016 The creditors sha¥l submit their claims by filling the applicable
claim form {specified below in Note 1) along with documentary proafs:

Note: 1

Form B: for Claims by Operational Creditors (excepl Workmen and employess)

Form C: for Claims by Financial Crediors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Clalms by a workman and empioyes

Form E: for Clairs by Authorzad Represantative of Workmen and Employees

Form F: for Glaims by creditors other than fnancal creditors and operational crediors
Claimants should mention contact details in the claim form so that any query
regarding their claim can be resohved promptly.

Submission of fatse or misleading proofs of claim shall attraci penalties.

(Hemanshu Jetlay)

Interim Resolution Professional

Digte: 28,07 2028 In the Matter of Mis Noel Pharma (India) Frivaia Limited
Place; Chandigarh Regn. No. IBBIPA-0D1IP-P-00Z 187201 7-2018010457

. . . Chandigarh
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